THE ‘HYDERABAD DISTRICT|

- ]§29F HYD ACT X 1 District Police

( Translation ).

POLICE ACT.

No. X of '1329 Fasli.

Sections.

TS

77

) Drrector General

Preamble.

. *- Short tltle, commencement and
) extent

¥

Definitions.

.Or”;g'ein'isvatyieﬁcéf for’é’e’.: i

Police’ etc

Magisterial pewers of Director”
eneral,of District . ‘Police and A

the exercise thereof o

Appomtment d1sm1ssa1 etc . of
subordmate oﬁicers

D AN

of District

609

s
BL e
“Z’M('O)Q@'. !
e

o

;M

.wé'

o da»....m;u z;mr& 4

- / Y

o "'*’?’. '

2 5M:dufr~ﬁ wr

».:’.JJU’) A &W !di})/‘n-;i/w 3

;d@/jt/le:lLfJf/f:’

Vs b PRI 4



District Police [ 1329 F : HYD. ACT X
(Translation)
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: (T ranslatzon)
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1329F HYD ACTX 1 District Polzce
\49\1( RN (Translatzon)
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Dlstnct Police-[ 1329 F: HYD. ACT X
- (Translation)

THE HYDERABAD
DISTRICT POLICE ACT.
~ No. X of 139F.

(Received the assent of H. E. H. the
Nizam on 20th Moharrum, 1339 Hijri,
corresponding to 28th Aban, 1329 F.)

Whereas it is expedient to codify

“the Hyderabad ~District -

Preamble. . Police Act and to make

the district police a more
powerful instrument for the prevention
and detection of crimes; It is enacted
as follows:-

L
- Hyderabad District Police.
Short title, * Act” and it shall come
ment and into force in the whole of
extent. H.E.H. the Nizam’s Dom-

inions except the City

Police limits from the *date ofits pub- |,

lication in the Jarida.

This Act may be called, “ The

*Published in the Jarida dated 25th Dai,
1330 Fasli:
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1329 F : HYD. ACT X} District Police

(Translation)

2. In this Act unless there is any-
thing repugnant in the

Definitions.  gybject or context-

(1) the words *[“First Taluqdar
of the District’’] mean the Chief officer
of the District in charge of the admin-
istration of a district and exercising the
powers of a [*First Talugdar of a Dis-
trict] though the officer be given some
other designation;

(2) the word ¢Police” includes all
such persons as may be enrolled under
this Act or have been enrolled before
the enforcement of this Act;

(3) the words “area under the

Police Administration” mean that part
of H, E. H. the Nizam’s Dominions
where this Act has been enforced with
the exception of such exempted jagirs
where the police administration, by
virtue of the special order of the Gov-
ernment has not been kept under the
Director General of Police,

*Amended by Act No, XXI of 1356
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" District Police [ 1329 F : HYD. ACT X

( Trarislation )‘

(4) the words * District Super-
intendent”” include every- Assistant
Superintendent-or other person. appo-
inted by general or special order of

the Government or of any authority.

. to perform all or any of the duties of
a District: Supermtendent of Police
under this Act in any dlstrlct or area.

3. ('1) The entfre estéblishment

of the District Police
“shall, for the purpdses of
this Act, be deemed to be

.- one police force... .-

_ Organisation
of force.

2 The Government shall from

tlme to time, fix the number and pay -

. of officers and constables

of the
“Hyderabad District Police. "+

4. (1) The pohce administration
within the area under the

Director  police administration shall
ng‘:eFatl of  be vested in the Director
Police, etc.  General of Police who

shall be appointed by
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1329 F: HYD. ACT X ] District Police
: ( Translation )

the Government and the Government
shall also, for his assistance, appoint
such Deputy and Assistant Director
Generals as it deems proper.

(2) The police admlmstratlon
within the local jurisdiction of the
*[First Taluqdar of a District] shall,
under the gensral supervision and
direction of such *[First Talugdar of a
District,] be vested in the District
Superintendent and the Assistant
District Superintendents appointed by
the Government.

5. The Director General of Police
shall have the powers of

Magisterial 'a Magistrate of the First
powers of  (CJa5s throughout the area
Director- . . .
General of  under the police adminis-
District tration ; but he shall
.Policeand - exercise such powers sub-
exercise ject to such conditions as
thereof.

may, from time to time,
be prescribed by the Government
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District Police 1329 F HYD. ACTX | = v, ,‘,w Lo )04..,' . Mldli,ﬁ?(l’
( Translation) ,

"' 6: - The power to appoint, dismiss, v ftu» | /-J'
degrade and otherwise / { U— .,__.—’7, ) \ /’L‘/ NGy

Appointment '_punish ‘all police officers

~ahd, dismissal: j _ .
ad dismisse’ “other “than the officers s U 'y J‘ )5 Mu s /j (,,__J/ )
ordinate offi- Mentioned in, section 4 |

. cers. _ -shall, in_ pursuance. of

such rules as the Govern- 0] Jl » e,y.”"(,a’ C._-L-m {IR.J’J./’ “-/U'
ment - may, from time to time, |
prescribe, vest in the Director General

of District Police. J *-5- u‘i(l 9, /-’ d),- -J/)..—JU,
| | /:"L/—JIJUJJVJWW//’
w/...)u,u of i
L/c“,- J&.)'/ Vs

2 The Government may, by

: T
rules, determine the powers of officers | & 1/02 UJ’ i 15 /J ] d by 9;" r) v
subordinate to the Director-General ‘
f Distri ice. : ot
of District Police. quﬂ: GWIL}’“ AN u/('

f//

3

| 7 (1 Every pohce officer . ap- . / 4/ Ny ,y
v ). pointed as  aforesaid J'/"‘& “"”*“/ ) d‘ vl
: Cert:ﬁcates )

to Police offi-

. shall be -given at the time dl
“ cers.  of "appointment a certi- / _,7 4 f AL Iy
o ficate in the form an- el J’ =

*‘nexed ‘to this Act. Such. certificate o / -
" shall. bear the seal of the Director- iju ,./ s "~LJ/’¢_,I{" ?V‘UL
General of District Police or any other .
officer appointed. by him for this work. Vi o . é .
The award of such certificate shall - E/d..zb‘{)/ Vel u_d(j Ly i
.+ have the effect to vest the holder ' ‘
-.thereof “with the powers, functions

and privileges of a Police  officer. ‘ S ‘d Il J/ e L'/M,/ AN P c-)—i/
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1329 F: HYD. ACT X ] District Police
( Translation )

(2) Such certificate . shall cease
to have effect when the '
-person  named - therein
ceases, for any reason, to
be a police officer, 'and in such case,
the certificate shall be immediately
- surrendered, to the officer empowered
to take back the same.

Surrender of
. certificate.

(3) When' a police officer - is
suspended from his office it shall not
be said merely by 'reason of suspension
that he has ceased to be a police
officer. During ths period of his
suspension the powers, functions and
privileges vested in him as a police
officer shall be in abeyance, but he
shall be subject to the same responsi-
bilities, discipline ‘and penalties and
subordinate to the same officers as he
~would have been if he had not been
suspended.
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District Police [1329 F:HYD. ACT X T

. (,) /_—}" C»'Mrujb/JdU/bcM

. (Translation)
8. (1) No Police officer shall be
empowered to withdraw

" Police ‘officer himself from the duties

?éif.fffmsh ~ of his office, unless
office with- ~ ¢Xpressly  allowed to
out leave or ~ withdraw by the District -
resign with-  Superintendent or by
?;gi‘ggtghs some other officer having .
previous such an authority.

notice,

(2) No Police  officer shall,

. without the permission of the District

. Superintendent, resign  his office,

unless he shall have given to his

supenor officer two months’ prev1ous

notice in wntlng of his intention to
resign.

9. No Poliéé officer shall have
any concern with any

“'Police officer . service ' or . work other

gg;;gcfiz‘l’le than the services or works
with any.- 'g prescribed by this  Act

other work. -
writing from the

Director-General of District Police.

‘without the permission in |
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1329 F: HYD. ACT X] District Police |

( Translation)

10. The Government may give
orders and make rules

‘é%vggggfem with regard to the follow-
to make - ing matters :—

xules.

(1) the constitution, -organis-

atlon and classification of pohce )

force ;

Q) the places where members
of the said force shall reside ;

~ (3) . the services which shall be
performed by the police officers ;

4) the 1nspect10n of the pohce
force, the description of arms,
accoutrements and other necessaries
to be furmshed to them

(5) the collection and com-
mumcatlng of intelligence and- infor-
mation by the police force ;

(6) the prevention of abuse or

neglect of duty of the police force and -

| uj‘éf}iuu!,g.)’écf& WV(%M |

rendering it efficient in the dlscharge
of duty. RS
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District Police [1329 F : HYD. ACT X |

(Translation )

11. Subject to the general direction
.. of the *[First Talugdar of
Additional  {he District,] the District
police offi- S .
cers employ- Superintendent may, on
edatcost of the application of -any
patticular . person submitted with
persons. reasonable grounds, depu-
te any additional number of police offi-
cers to maintain peace within the area
under the administration of the police
for such time as he shall think fit.
Such force shall be subject to the or-
ders of the District Superintendent and
the charge thereof shall be: recovered'
from the apphcant

Provided that the person on whose
. application such deputation shall have
" been made may, on giving one month’s
notice in writing to the District Super-
intendent, request that the force be
withdrawn and the applicant shall be
relieved "of the charge of such force
after the expiry of the period of such
nbtlce

*Amended by Act No. XXI of 1356 F.
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1329 F : HYD. ACT X | District Police |
] (Translatzon)
12 When the work of railway or

.canal or any such other

Appointment  ork or any factory or

_ ggﬁgg}g&?l commercial ~ concern is
in neighbour-  carried on, or is in opera-
hood of rail-  tion in any part of the
way and country, and the Direc-

other constr- - P
uction works  tor-General of District

etc. Police is of the opinion

that it is necessary on
account of the behaviour of the per-
sons eagaged in such work, factory or
‘concern or of the behaviour reasonably
apprehended of them to depute an
additional police force in such place,.
he may with the consent of the Gov-
ernment depute additional police force
and such force may be retained so long
as such necessity shall continue.

T

The Director-General of District
Police shall direct, from time to time,
the person having custody and - control
of the fund by which such work or fac-
tory or concern is being carried or is in
operation for the payment of the charge
of such additional force; and such per-
son shall make payment of the charge
accordmgly
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District Police [1329 F : HYD. ACT X
( Translation)

13. (1) The Government may, by
. proclamatlon in the Jarida |
gfﬂfitéﬁﬁl and in any other manner
police force  they may direct, declare

that any area of H. E. H.
the Nizam’s Dominions is
in a disturbed or dange-
rous state, or that, consi-
dering the conduct of all the inhabi-
tants of the area or of any class or
section of them, it is expedient to
increase the strength of the police.

at places in
disturbed or

" dangerous
state.

(2) The Director-General of Dis-
trict Police or the officer authorised
by the Government in this behalf may,
thereupon, with the consent of the Gov-
ernment, employ extra force in addition
to the police force appointed for such
area. :

(3) Subject to the provisions of
sub-section (5), the cost of such addi-
tional police force shall be borne by
the inhabitants of such area.
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1329 F : HYD. ACT X | District Police | 23000 0= ucaghifolé
. (Translation) N o ,
. ‘(4) The *[First Taluqdar of the ML&W 5-":de’“’(6‘")
District] shall, after such enquiry as he
‘may, -deem 'necessary, impose such

“cost on the inhabitants who are, as UJ,h-/(rd'l]UIL_JOL"U’J 027,

- aforesaid, liable to. pay the same and

" who have not been exempted under U"'UJJ’VGXZ;‘ 7;,{4’))1&),!_

sub-section (5). Such apportionment
shall be made by the *[First Taluqdar

of the District] “in his discretion ‘and | & s L{(DJU 43 U!",Jb 2383}
aclgo]gdtmg to- the capability of' such.
- 1nhabi ants 4
%Luw‘d:* ot u;’,éidf (;"’
U:/ J/U:,u-../t 03] u’*fL,u |9 Lf' I

(5) The Government may exempt U‘aV L‘;’u &JLJ;’@L‘/L/J oy

any inhabitant or any class or section

of such mhabltants from payment of ( / .
cost. . | l;}G{PJJ,}/LJV@J A/& e

S

-~ (6) Every proclamation published ps ‘..,/
under sub-section (1) shall specify ' ‘fd‘:’“) ‘/L} JJ y H)

“the period during which it shall remain

- in force but the Government may —u“JL(L.JIJ o7 /-Fd._g,su‘ﬁld..b‘
revoke the proclamation within the

period or effect, from time to time, AR e
such extension in the per]od as it may 5]%}{#’!;’&@_ b?f U'.'f’ b/ Q—J}J {00

deem fit.

:j(/:'l b Qﬁf/‘/};‘ Z'/-&C'qu'l')f !7(;7-'-'/!
oo s e SETOE G S

..u’

. ‘Explanation :—For - the pﬁfposeé “ n N
of this section * inhabitants” shall dw (’ &'L Ué/ ‘d ""‘j S - Z/ J
g lJl,:)/u'J lj"‘c. ugd’;;{f U‘/l 020tu

include persons who either per-
' iR (ool r,u,rr:’)'v
76 - ' 625 ¢«

*Amended by Act No. XXI of 1353 F.




Dzstnct Polzce [1329 F.: HYD. ACT X
" (Translation )

sonally or through” ‘their. - agents or-
servants hold or occupy land or other
immovable praperty within that area
and' ‘also the: landlords. who-either |
personally or through their agents or |
servants récover ‘renf.or land revenue _
from the Raiyat-or the land holders in

such area notwithstanding that they

do not actually reside therein. . .

*[13-A. (1) The Dlrector General. |
. of District’ Police may at |

*[Special . any time when he. imme- |

%";Vggtorf " ‘diately ; apprehends - that: | -
C Garer? some disturbancé or clash

General of

District. will take place or that

Police with . *. there is an apprehension

;egagig fo . of the breach of the pub-
ofepecial |~ lic_peace and that the

ordinary police force is
insufficient for the pro-
tectlon of the life and property, of the .
inhabitanfs there; appoint any stout
and sturdy male between the age of 18
‘and 55'years _as ‘‘special police officer”.. |

police officer.]

*Added by Act No. I of 1353 F.
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1329 F: HYD ACT X ] Dzstrlct Polzce

( Translatzon )

(2) Every pohce officer who may

be _employed shall, on appointment— -

prescnbed form 3

* 7 (b)  have all the ‘po‘v"‘vér‘s,*prilvi-
leges and protection of a police officer;

(c) perform all such functions
as may be entrusted to him by the

Director-General of District Police; |-

(d) and be. sub]ect to the autho-
rity of the Dlrector-General ‘of D1str1ct
Police. ]

H

}

14. (1)--If, in any area in rcspect

.C-»wg,-iaé? Lo
7
c,buéz Lidl:ybaﬂu Jpe (1) |
| - 1S
._V‘Jh-«(/ a//V SE Gy
eSS
JL di;"ﬁm{d"/‘/» (D)

v L g
Zof Pl sl 2l

s wu.-,-»wm (&)
/ ”ﬁéw: foIdl}:?-)LJM 7

L&W } dj;f,?’. (e c;u);l ( 2
: (/Q—J d(f'[:ri‘ﬁ !

/(l(n “4 J; )uw“ il o

Awarding -

compensa-  under  the preceding
tionto = sectionis in forcethere be
people caused death or grievous
suffering hurt or loss or any damage
from miscon- _; £
duct of to property on account o
inhabitants  the misconduct of the-

OT persons

interested in’

land.

of which a proclamation

inhabitants of such area
or of any class or section
thereof, every inhabi-

~.tant . of . the area
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District Police {1329 F: HYD. ACT X
( Translation ) '

claiming " damages for injury on
account of such misconduct shall
have the  power to " make, within one
month from the date of the injury or
within such shorter period as may be
fixed in this behalf, an application for
damages. to the District Magistrate
or Sub-Divisional Magistrate of such
area.

(2) On submission of such |
application the Court of District
Magistrate shall, after such enquiry as |.
it may deem necessary, whether an |
additional police force has or has not
been posted in such area, have the {
power to— :

" (a) determine the persons - who ‘
have suffered injury on account: of
such mlsconduct

"(b) . determine - the  amount
whlch shall be paid to such. persons as
damages and also ‘the. ‘manner in
which the amount shall be’ dlstrlbuted
among those persons ;.
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1329 F: HYD. ACT X ] District Police
( Translation )

(¢) determine the proportionate
share according to which the amount
©of compensation shall be paid by the
inhabitants of such area other than the
applicant who have not been exempt-
ed from the liability of its payment
nnder sub-section (3) :

" "Provided that the Court of the ]

District Magistrate shall -make no
order under this sub-section unless it
is of opinion that the injury caused
had been on account of a riot or
unlawful assembly in such area, and
the person injured was in no way
guilty respect of the riot or
unlawful assembly.

(3) The Government may, by order,
‘exempt any person or class or section
.of - 'such inhabitants from liability of
paying the damages.

4) An appeal - against the
order passed under sub-section (2)
shall lie in the High Court.

(5) Where -damage ~ for an

~.injury has been awarded under this

sectlonaclalm therefor shall not be
made in a Civil Court. -
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District Police [ 1329 F : HYD. ACT X |-
(Translation)

. Exglaﬁatian > In  this section
“inhabilants” shall have the meaning-
assigned thereto in section 13.

15.° (1) All sums payable under-
Rec .ryof sections 11, 12, 13, 14

ove may be recovered by the
f&‘é’:rpayabl? -District Magistrate in the
sections 11, manner prescribed in the
12, 14 and Hyderabad Criminal Pro-
utilisation of  cequre Code for the
recovered. recovery of fine. - But if |

- - any .sum , cannot be |"
recovered in this manner such sum may

be recovered in the manner prescribed
in the Hyderabad Land Revenue Act
for the recovery of arrears of land
revenue.

(2) All amounts paid or
received under sections'11, 12, 13 shall
be credited to a fund to be called
“ The Police Force General Fund”
and shall be . applied to the main-
tenance .of the Police force in accor-
dance with the orders as the Govern-
ment shall pass. :
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. 1329F  HYD. ACT X |- "District Police
(Translation)

L (3). Al

. recelved ‘under “section 14 shall be

paid by the District Magistrate to the

amounts:.. paid or

persons; and .. in" the

proportion

specified under the s4id section.

" 16, The Police

I;gggs of . have any other powers
officess. . -+ €xcept the.powers con-

“Code., ..

officers enrolled
under this Act shall not

- ferred by this Act or by -
the Hyderabad Crlmlnal Procedure

17. Nothing in this Act shall

;’ml‘iage . or. any Other Vlllage" .
of(;icgis.,' Pohce ofﬁce: ,v

18. Every Pohce

Police for the purposes.of . this.
°1fﬁc1f'§e' " -"Act, be considered to be .
S Mbeed  always deputed on duty,
to be always and may be -employed as
deputed'on- ~ a3 Police officer in any
duaty g:gm‘ "part of H. E. H. the
ﬁoied in Nizam’s Dommlons

any part of

H. E. H. the

Nizam’s

Dominions.

apply to any hereditary

ofﬁcer shall,
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* " public nuisance ;

" - District Police [1329'F: HYD. ACT X |

. (Translation)

19. (1) It shaill be the duty of

Duties of
Police
officers.

- every Police officer—

_ (@) to execute forthwith = all
* orders and warrants of arrest lawfully

 issued to him by a competent autho- -
ority ;- :

' (b). to collect and communicate
" -intelligence respecting pubhc order ;

(c) to prevent offences .- and

(d). to detect offenders and have
them convicted and to apprehend all
persons whom he is legally authorised

~to apprehend and for- whose appre-
hension sufficient ground exists.
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1329 F: HYD. ACT X ] Disirict Police

{Translation)
(2) Every Police officer may,
~for carrying-out the purposes mention-
ed in sub-section (1) without a warrant
of arrest enter into & inspect any liquor
shop or gambling house or such other

place where men of loose and bad .

character assemble

‘ 20 Every Police officer may lay
.any information before a
Police
officers may
layv informa-
tion before
Magistrate

summons, warrant of
such other lawful order
as may by law issue
agamst any person committing an
offence.

21. Any person enro]led under
_this Act and who, having

Action ceased to be a Police offi-
‘;‘g?;gf,ts “'cer, does not forthwith
refusing deliver up his service-cer-
1o deliverup_ tificate, dress and accou-
«certificate _trements and other neces-

etc., Oon
.cea:mg, to be’
Police officer’-

saries which have been

tion of duty,
punished with imprisonment for a term
.which may-extend to six months, or’
with fine which may extend to two
’hundred rupees or with both.

80 -

Magistrate; and apply for

arrest, search-warrant or -

given to him for the execu- .
shall be -
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Districi-Police [ 1329°F : HYD. ACT X |
(Translation) "

22. Any Police ofﬁcer who—

) ‘ (1) is gullty of any
Punishment-* . yiolation ‘of duty, or . -
on ground of () wilfully commlts
naglect of )
duty etc.. | a breach of any rule or, law -

‘or lawful order: made by -
-any competent authorlty or neglects_
in obeymg it, or-:

L

(3) w1thdraws from the functlon )
of his office. without permission or -
“without * hafvmg -given’.*two:. months’:
previous notice, or

(4 1§ on leave and ‘does not, -
Wlthout reasonable ' cause, report for
duty on the: ¢xp1rat10n of" leave, or

5) engages w1thout permlssmn in
* any work in addition-to his duty, or

' u,/lfu,,___.w thw:uLJb’

u)‘ﬁd’fj’ b/d. f c.(—
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1329 F: HYD. ACT X] District Police
. (Translation) .

(6) is guxlty of cowardnce, or
(7) Causes unwarrantable physxcal
hurt to any person in his custody,

“shall be pumshed thh 1mprlsonment
for a'term which may extend to three
months or with fine which may extend

" to three months’ pay or with both.

23. (1) The District Superinten-
dent of Police or the

Reglll‘éatmg - Assistant Superintendent
u - of Police may, asoccasion
assembhes ) >
and proces- ~ requires, regulate tl}e con-.
sion and: duct of all assemblies and
" granting - processions on the public
hcences relat-

roads or in the public
streets or  thoroughfares
and prescrlbe routes and the times for
the passing of such processions, .

ing to same
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District Police (1329 F : HYD. ACT X
( Translation)

(2) When the District Superin-
tendent of Police or the Assistant
Superintendent of Police is satisfied
that the intention - of certain persons
or any class of persons is to collect

- people or take out a procession on
any public road or public street or

thoroughfare which would, if not
regulated, in the opinion of the
District Magistrate or sub-District

Magistrate, be likely to cause breach
of peace, such Superintendent or
Assistant may require, by general or
special proclamation, that such
persons or class of persons intending
to so collect people or take out a
procession shall obtain a licence.

(3) When the application is
made for a licence, the District
Superintendent of Police or the Assist-
ant >uperintendent of Police may grant
a licence containing the names of

~ ‘persons to whom the permission has
been- accorded and bearing the condi-
tions subject to which such’ assembly
may- be held or such procession may
be taken out so that the provisions of
this section be given effect to:
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1329 F: HYD. ACT X} District Police
" (Translation)

Provided that no fees shall be-
taken in respect of such licence or the
application for obtaining the same.

(4) The District Superintendent
©of Police or Assistant Superintendent
-of Police may also direct that to what
extent music may be played on-the
roads on the occasion of festivals and
other ceremonies.

‘*[(5) The District Supermten- :

dent of Police or Assistant District
Superintendent of Police may on like-
lihood of breach in connection with
any procession prohibit or impose
restrictions on keeping arms including
fire- arms and using bullet and lead
shots on the occasion of assemblies and
processions on public roads or pubhc
streets or thoroughfares I

*Amended by Act No. XXI of,1356 Fasli,
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Dzstrzct Polzce ['1329 F: HYD. ACT X
“(Translation)
24. (1) Every Magistrate or Dis-

~ trict Superintendent of
Powers

. Police or Assistant Super-
respecting . .
assemblies ~ intendent of Police or

* and proces- Sub-Inspector of Police,
sions violat- . or an officer in charge of
i cordi-  a Police Station may stop
licence. any procession which -

violates the conditions of
the" licence "granted under the fore-

going section, and he may order any |

such procession or assembly which
*violates the conditions of the licence

granted under the above section to
) dxsperse

™ (2) 'Every procession or assembly,
which neglects or refuses to obey-an
*  order given under sub-section (1), shall

. be deemed to be an unlawful assembly. -

25, Ttis the dﬁty of the police to
keep ‘order on

Egég%:g:l‘ public roads, thoroughfa-
on public res, landing places and

streets,etc.  ferries and places of pub-

lic traffic and to remove

. obstructions to passage on streets and
public roads at the time of assembliés:

and processions or in' the neighbour-
hood of places 6f worship at the time
of public worship or at any other
occasion when a large number of peo-
ple assemble on any street or public
road, or thoroughfare or landing place
or ier’ry or where the passage is
obstructed.

(.-

streets,’
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1329 F: HYD. ACT X ] District Police
: " (Translation)

© . 26., Every person who obstructs or

violates ®any of the pro-

visions contained in sec-

tions 23, 24 and 25 or

violates the conditions

contained in the licence

granted by the District

" ‘Superintendent of Police

or the. Assistant Superintendent of

Police, with regard to playing of music
or the conduct of assemblies and pro-

cessions, 'shall he punishable with fine’
which may extend to two hundred”
rupees.

Penalty for
violating
provisions
contained in
sections 23,
24 and 25.

-27. Nothing in sections 23, 24, 25
and 26 shall affect the

Saving of general authority vested
girtl}exgilit of intheDistrict Magistrate
Districty _with regard to matters
Magistrate.  .referred to in the said

sections.
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‘District Police [ 1329 F : HYD. ACT X

( Translation )

28. When any charge is levelled
‘ under this Act against a

Cognizance:  police officer above the
32;?5&8 rank of a constable, a
Police Magistrate of the first
officers. class shall have power te

enquire and pass order.

*29. " When punishment for any act
made punishable under

Power to this Act, has been pres-
ﬁggghoth . cribed in any other law
aws, F for the time being in

force, nothing containéd
in this Act shall prevent an action
being' taken against a, Police officer
under such law or a puhlshment being
given under such law more than that
prescribed in this Act : ,

Provided -that no person shall be
punishable twice for the same act.
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1329 F: HYD. ACT X1 District Police
(Translation)

30 (1) All sums paid to police-

officers for service of
Amounts  warrants and the sum
;‘;‘)leé‘éed by which by law a police
officers for  Officer, ‘is entitled -to
service of ~ Teceive for intelligence
warrantsor ~ shall, when the intelli-
!g{nlll%hmg gence is communicated
shajl £oP® by him, be credited to
credited o~ the General Police Fund.
General
Police

Fund.

(2) The Government may, by
general or special order, determine
the amount which may be given out of
the said amount as a reward to the
officer concerned,

31. When a civil suit or prosecu-

tion may be lawfully

Limitation  instituted for any act
tonstitu-  done or intended to be
tion of civil

suit or pro-  done by a person under
secution. the provisions of this Act,

or under other general
powers of the Police conferred by this -
Act, such suit or prosecution shall be
instituted within three months after
the act shall have been done and not
otherwise. The notice in writing of
such civil suit and of the cause thereof
shall be given to the defendant or to
the Superintendent of Police or the
Assistant Superintendent of Police of
the district within whose jurisdiction
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Dzstrtct Pollce i 1329 F: HYD ACT X

( Translation )

‘the act was committed, one month at
least before the institution of the suit.

.. - No damage shall be allowed to a
plaintiff in any such civil suit, if suffi-
cient amends have been made before
instituting the suit, or if ‘a sufficient
sum for damages has been paid into
Court by the defandant or any other
person on his behalf after the institu-
tion of the suit; and if a decree is
given in favour of the plantiff in such
suit, the defendant shall not be. made
to pay the cash, unless the Judge,
who had tried the case, deems fit to
have the costspaid for having reason-
ably instituted the suit :

 Provided that a suit shall not lie in
a Civil: Court when the prosecttion
has been brought against the officer
for the same act in a Criminal Court.
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1329 F : HYD. ACT X ] District Police
{Translation)

32. When any civil suit or pro-

secution against a police
glea foract  sfficer hasbeen instituted
one under . f
warrant. or any act done by him

in the capacity of a police
officer, he may plead that such act
was done by him in pursuance of a
warrant issued by a Magistrate. Such
plea shall be proved by the production
of the warrant directing to do such
act and purporting to be signed by
such Magistrate, The defendant shall,
on the production of such warrant, be
entitled to receive a decree in his
favour notwithstanding a defect ‘of
jurisdiction in such Maglstrate No
proof of the singnature of such
Magistrate shall be necessary unless
the Court has reason to doubt its
being genuine :

Provided that nothing contained in
this section shall effect the remedy of
the plaintiff which he may have
against the authority 1issuing the
warrant.
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District Police [ 1329 F : HYD, "ACT X
(Translation) .

33 (1) Every Police officer in

: charge of a police station
Police

i shall keep a general diary
oficers :
shall keep in such form as shall,

diary, - from time to time, be

prescribed by the Govern-
‘ment and the' following matters shall
be recorded therein :— .

(1), complaints -

preferred  and .
charges levelled ;

(2) names of persons arrested ;

(3) names of complainants ; .
- (4 offences charged with?

'(5) weapons or other property
that has been recovered from the
possession of the arrested persons - or
otherwise ;
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1329 ¥ : HYD. ACT X ] District Police
(Translation)

(6) names of witnesses who
have been examined.

'(2) The Director of District

Police shall have power to- call for and

inspect such diary.

34. The Government may direct
Government the Director General of
may call for . Police or other Police
returnsand  officers to submit such
?rescrlbc returns as it deems fit and
orm may prescribe the forms
thereof.  of such returns.

35. The Government may make
rules for carrying out the
purposes of this Act.
Such rules shall, inter
alia, relate to the following matters :—

Power to
.make rules,

(a) procedure which the Magis-
trates and Police officers shall adopt
in the execution of their duties they
have been charged with by virtue of
this Act
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" District Police [ 1329 F : HYD. ACT X
(Translation)

b) with regard to claims for
compensation preferred under section
14 determining the period within
which, the manner in which, and the
conditions under which they shall be
preferred and the particulars which
shall be stated in such claims and the
mode in which they shall be verified
and the nature' of the inquiry which
shall be made into or other action
which shall be taken with regard to the
same.

FORM

(. See section 7.)

..................................

has been enrolled in the Police Force
under the Hyderabad District Police
Act No. X of 1329 Fasli and is vested
with all the powers, functions and
privileges of a Polics officer.

Signature.
Designation.
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